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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
AHMEDABAD BENCH, AHMEDABAD 

1987 

1 	 fr7v 	 Applicant (s). 

v 	' 1,9 	Adv. for the 
Petitioner (s). 

Versus 

Respondent (s). 

;k rv' 	 Adv. for the 
Respondent (s). 

SR.NO. I DATE. I 	 ORDERS. 



0. A. 376/89 

CORAM : HCN'BLE M.R. M. M. j LNCM .. 	ILTRi-TIVE MENEER. 

7e&2. 19 _ 

Mr.M.N.Xavier and Mr. R.M.Vin the learned 

advocate for the applicant and respondets respectively 

present. The subject of the application consist X. 
claim U seniority which subject is liable to be heard 
by the Division Bench. Registry should accordingly pos 

for hearing before the Division Bench. 

( M. M. Singh ) 
Administrative Menüer. 

In 



H:ri' 1e J.:.J3ingh 

14/i 2/19:39 

Heard 	1.Xavier for the apolicant and 

Ilr.R.1.Vjn for th respondents. Nr.R.li.Vin snya that 

ha 'il1 file a r EV l v fr qhich ti::ie rria hecriynn. 

enGng adoissio- 	r.. 	i 	ireoted t 117 4 1 a 

renly within one nanth from the dote of thin order. 

Registry to fix tho case accordiiqly. 
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trot1v( Jomber 
J.1. ut1\r 
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